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 [Shri  Janardhana  Poojary]

 My.  Hon.  friend  is  a  lawyer,  I  also  hap-

 pened  to  be  a  lawyer  and  I  know  how  to

 rebul  the  arguments  of  the  Hon.  Member.

 And  if  there  is  थ  insinuation,  I  also  know

 to  insinuate  others.  But  my  submission  is

 like  this.  If  he  refuses  to  understand  the

 reply,  nobody  can  help  it.  And  if  this  is

 the  way  of  presenting  himself  before  the

 House,  1  do  not  have  to  say  anything.
 Thank  you  very  much.

 11.  DEPUTY-SPEAKER:  Fortunately

 both  of  them  are  lawyers  and  the  insinuat-

 ion  is  very  much  common  to  them.

 15  hrs.

 SHRI  SUDHIR  GIRI  (Contai):  Since

 we  achieved  our  freedom  in  11.  Govern-

 ment  has  been  proclaiming  a  policy  that

 disputcs  concerning  the  working  class

 people  will  be  settled  through  negotiations.

 But  now  we  find  in  the  very  instant  case

 that  it  has  unilaterally  declared  the  age

 of  retirement  of  LIC  employees.

 THE  MINISTER  [  PARLIAMEN-

 TARY  AFFAIRS,  SPORTS  AND  WORKS

 AND  HOUSING  (SHRI  BUTA  SINGH?:

 Is  he  speaking  on  the  Railway  Budget.

 Sir?

 MR.  DEPUTY-SPEAKER:  140  on  the

 Calling  Attention.  ।  (1111  is  the  last

 speaker  on  if.  1  have  allowed  him  as  a

 special  case.  Mr.  Girt,  put  the  question

 straight.

 SHRI  SUDHIR  GIRI:  Before  putting

 the  question,  |  am  making  certain  submis-

 sions,

 MR.  DEPUTY-SPEAKER:  A  very  good

 foundation,  with  concrete  and  cement,  has

 already  been  laid  by  Mr.  Somnath  Chatter-

 jee  and  others.  All  of  you  belong  to  the

 same  party.

 SHRt  SUDHIR  GIRT  ।  view  of  this

 background,  is  the  Government  ready
 ica)

 come  to  u  settlement  through  negotiations.

 by  sitting  with  the  different  unions
 together

 and  talking  to  them?  My  specific  question

 is  this,  and  1  want  a  specific  answer

 लाया
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 SHRI  JANARDHANA  POOJARY:  So

 far  as  this  issue  is  concerned,  this  is  a

 settled  one,  and  there  is  nothing  for  dis-

 cussion.

 15.02  brs.

 MATTERS  UNDER  RULE  377

 MR.  DEPUTY-SPEAKER:  Now  mat-

 ters  under  rule  377.  Shri  Virdhi  Chander

 Jain.

 (1)  EXPLOITATION  OF  LIGNITE  DEPOSITS  IN

 RAJASTHAN,

 SHRI  VIRDHI  CHANDER  JAIN  (Bar-

 mer):  There  is  a  huge  store  of  lignite
 in  Rajasthan,  especially  in  Kapurdi  (Bar-
 mer  district)  and  Marta  Road  (Nagaur
 district),  The  Rajasthan  Government,

 through  its  Mines  and  Geology  Directorate,

 has  completed  the  preliminary  investigation
 of  Jignite  deposits  in  these  two  selected

 blocks,

 The  results  achieved  so  far  are  very

 encouraging,  and  it  is  expected  that  de-

 tailed  investigations  wil!  be  carried  out

 by  the  Mineral  Exploration  Corporation  in

 an  arca  of  9  Sq.  Kms.  in  Merta  and  6  Sq.
 Kms.  in  Kapurdi.  ।  -  भट्टा]  estimated

 that  these  investigutions  would  provide
 ubout  30  to  345  million  tonnes  of  reserves

 in  each  of  these  arens.  ?ी  quality  of

 lignite  available  in  these  areas  compares

 favourably  with  that  of  |  Nayveli.  The

 Kapudi  area  should  be  taken  firsi.  2५  it

 is  reported  that  it  is  more  progiusing,

 The  Central  है21:11  Exploration  Cor-

 poration  is  requested  ८  take  up  the  work

 of  detailed  cxploration  and  the  Depart-
 ment  of  coal  of  the  Government  of  India

 is  requested  to  provide  necessary  funds  10

 the  Mineral  हताशा]  (छा जापा  for

 this  purpose.

 As  lignite  is  to  be  used  mainly  for

 power  generation.  the  Department  of  Eco-

 nomic  Affairs  and  Energy  are  also  request-
 ed  to  consider  -  long-term  collaboration

 programme  with  the  appropriate  foreign

 organization.  not  only  for  the  exploration,
 but  also  for  setting  up  thermal  plants  in

 the  area.
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 The  exploitation  of  the  lignite  resources

 in  the  desert  area  of  Rajasthan  will  ulti-

 mately  pave  the  way  for  the  advancement

 of  the  State.

 (ii)  MALPRACTICES  ।  SELECTION  o

 STUDENTS  FOR  ADMISSION  10  EDUCA-

 TIONAL  INSTITUTIONS,  SPECIALLY  ।

 TAMIL  NabDu.

 0.  ।  KULANDAIVELU  =  (+_ पप. 811-

 baram):  ह  would  हिट  10  draw  the  imme-

 diate  attention  of  the  House  and  the  Union

 Ministry  of  Education  to  the  serious  plight
 of  the  poor  and  the  underprivileged  in

 the  matter  of  admission  to  the  educational

 institutions  particularly  मं  रहे11116  Nadu.

 When  a  student  to  be  uninfluencial  and

 poverty-ridden  he  or  she  could  not  be

 accommodated  in  the  professional  courses

 however  bright  hisjher  antecedents  and

 education  career  may  be.  The  reason  for

 the  deprivation  Jies  म  mal-administration

 attended  with  matl-practices.  With  a  rare

 exception  to  the  devoted  colleagues,  the

 private  institutions  are  generally  taking

 advantage  of  this  situation.  Selection  to

 the  professional  courses  like  Medical,

 Engineering,  Agriculture,  Polytechnic  and

 industrial  training  courses  etc.  and  the

 publication  of  the  results  ure  subjected  to

 undue  delay  for  the  same  reason;  and  the

 innocent  public  have  to  face  much  hard-

 ship.  The  institutions  can  claim  confiden-

 liality  in  respect  of  records  which  would

 reveal  the  eligibilities  of  the  selected  candi-

 dates,  but  the  fact  is  that  the  exploitation

 and  malpractices  continue  to  persist.

 Unless  the  problem  is  seriously  viewed,

 there  may  not  be  a  muintenance  of  justice

 to  the  poor  and  the  under-privileged.  So,

 I  urge  upon  the  Union  Government  to

 curb  this  evil  strongly.

 15.03  brs.

 [  -  हए चाज2  KUMARI  वियत 1  in  the

 Chair]

 (ili)  NEED  FOR  पान [.  कराज छा हिा. 5  एप

 सफिकन  District  OF  KARNATAKA.

 NARSING  511९१ / ४, १ ५५14

 The  Central  Planning  Commis-
 SHRI

 ह पि छा ) : )  :
 -  ।
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 sion  has  declared  Bidar  District  as  a

 chronically  backward  arca.  The  problems
 on  account  of  absence  of  industries  are

 accentuated  by  the  dry  belt  here,  where

 ugriculture  ।  an  impossible  avocation,
 Bidar  District  is  also  ध  no-industry  district.

 Unfortunately,  Bidar  is  also  a  drowght-
 prone  area.  The  people  seem  to  wither

 uWay  as  a  consequence  of  unemploynrent
 and  due  to  the  neglect  of  the  Centre.  The
 Centre  should  allot  liberally  funds  for

 setting  up  small  industrial  units  fit  for
 such  dry  areas,  since  the  State  is  unable
 to  expand  its  avenues  for  raising  resources.
 | क 1  and  Village  Industries  Commission
 should  be  directed  to  encourage  local

 people  in  self-employment.  The  dry  farm-

 ing  techniques  are  to  be  taught  to  the
 local  people.  Drought-prone  area  program-
 mes  are  to  be  implemented  here.  The

 Development  Commissioner  of  कप  ।

 dustries  and  the  National  Small  Industries
 Commission  should  be  directed  to  conduct

 surveys  of  this  area  so  that  small  suitable
 units  can  be  set  up.  One  of  the  nationalised

 banks  should  be  directed  to  adopt  a  taluk

 or  two  here  for  industrial  development.

 Fmployment  oppertunity  should  thus  be

 generated  through  setting  up  of  small  in

 duStries  in  semi-urban  and  urban  areas  and

 tiny  units  in  rural  areas  of  Bidar  District.
 The  Centre  should  immediately. save  this
 district,  from  devastation  beyond  repaid.

 (iv)  PROBLEMS  BEING  FACED  ”  HAND-
 LOOM  WEAVERS,
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 **The  original  speech  was  delivered  in  Kannada.


